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Monday, the 26th February, 1923.

COUNCIL OF STATE.

The Council assembled at Metcalf ̂  House at Eldvea of the Clock. The
SHoDourable the Presnleat was in the Chair.

QUESTIONS AND ANSWEKS.

T raffic  I nspectors on N orth- W estern R a il w a y .

150. The HoNOtJPABLE R a i  B a h a d u r  L a l a  RAM SARAN D A S : 
Is it a fact that on the North-Western Railway there are, in the Trans
portation Section, 42 Traffic Inspectors out of whom one post is permanently
ield  by Indian and two posts temporarily? Is it also a fact that the two
Indians ho ding the posts of Traffic Inspectors temporarily are likely to
revert to their substantive appointments in the near future ?

The H onourable  Mr. D. T. CHADWICK : The present position is as
.•stated by the Honourable Member. The men servings temporarily as
Inspectors are unlikely to revert unless, on grounds of economy^ it becomes
necessary to reduce the sanotioned cadre of Traffic Inspectors.

T raffic I nspectors on  O udh  a v d  R o h il k h a n d  a n d  E astern B en g al

R a il w a y s .

151. The H onourable  R ai B ah a d u r  L a l a  RAM  SARAN D AS:
"Will the Government kindly state how m-iny of the posts of Traffic Ins
pectors, Transportation Section, held by Indians are held by them permAnently
s,ni temporarily in the Oudh and Rohilkhand Railway and Eastern Bengal
Jlailway, respectively ? -

The H onourable  Mr. D. T. CHADW ICK : The number of posts of
Traffic Inspectors, Transportation Section, held permanently by Indians on
:the Oudh and Rohilkhmd Riilway an l G îstern Bengil Rdiitway is 11 and
^respectively. There are no Indians holding such posts temporarily on these
railways.

T rapfio  I nspectorships held  by  ErROPEANS, A « glo - I k d ia n s  an d  I n d ia n s .

152. The H onourable  R ai B ah ad u r  L al a  RAM SAR \N DASS :
(«) Will the Government kindly state 'vhat number of posts of Traffic
Inspectors in the Coqamercial S ‘Ction on each of the North-Western, Oudh
and Rohilkhand and Easlern*Bengal Railways are held by Europeans, Anglo-
Indians and Indians, respectiv< ly ?

{b) Hovr many of these pf>sts are heli by Indians permanently or tem
porarily in each of these three Railways ? *

{c) How many of the Indians holding the posts of TraflRc Inspectors on
«ach of these thr e Railways are engaged in clerical or ministerial work ?

( ‘ 93 3  )



9 3 4 CODMOIL or  8TATB. [2 6 th  F bb. 1923 .

The H oxoubablbM r . D. T. CHA.DWICK ; (a) (4) and (c). A  statement
is laid on the tablb.

Statement thoming the number pott* of Traffic Intpectort, Commercial Section, on-
State JRailways hy communitie%»

Kailwajs. Europeans. Anjflo-
Indians.

I m p i a k s . Number 
of Indians 

engaged 
On

clerical or 
ministerial 

work.
Permanent. Tempoi*ary.

North-Western Railway . 1 16 ...

Eastern Bengal . . . 6 4 8 • ••

Ondh and Bobilkhand Railway 1 ... 16 ... 1

N o r t h - W est e r n  R a il w a y  B u n g a l o w  A c c o m m o d a t io n .

' 153. The H o n o u r a b l e  R a i  B a h a d u r  L a l a  RAM  SARAN DAS :
WiH Government kindly state how many Indians of the superior staff on the
North-Western Railway were refused bungalow accommodation on the Mayo
Gardens Railway Colony, Lahore, and how many have been given this
accommodation ? Will Government kindly state the grounds on which this
bnngalow accommodation was refused to Indian members of the superior
Railway staff ?

The H o n o u r a b l e  M r . D. T. CH AD W ICK : Government understand
that four Indian officers of the North-Western Railway applied for house
aecommodation at the Mayo Grarden Colony at a time when only a few houses
had been built and the Agent in considering the allotment of these hous^
gave the preference to European officers on the ground that it is veiy much
more difficult for European officers to obtain accommodation of that type in> 
Lahore than for Indians.

# .

Recently a house was offered in this Colony to an Indian officer but he
refused it.

The H oN orRABLE S a iy id  RAZA A LI : May I put a supplementary
question  ̂ Sir? Are Government p re y e d  ijo state Irhat led this Indian
officer to refuse to take the house offered ?

The H o n o u r a b l e  M r. D. T. C H A D W IC K : I am not aware of the
•reasons.

The H o N o u R A f i L B  S a i y i d  RAZA A L I : Was it by way* of protest that
he refused to take it ? ‘ ’



The H o n o u r a b l e  Me. D. T. cS a D W IC K  : Tbe hou^i was Offered to
him genuinely and if he declined it he declined it. That is all 1 know.
What prompted him to do 80 1 have no information.

The H o n o u r a b i :e  R a i  B a h a d u ii  L a l a  RAM SARAN DAS ; I  under
stand that four Indian officers had applied • . . .

The H o n o u e a b le  t h e  PRESIDEN T: If the Honourable Member likes,
he may put a supplementary question, b\it I  cahnot allow him to make a. 
statement.

The H o n o u r a b l e  R a i  B a h a d u r  L a l a  RAM SARAN D A S: Was
the house that refused by that Indian officer offered to any of the othet
three Indian officers ?

The H o n o u r a b l e  Mr. D. T. CH ADW ICK : I should have to make
inquiries about it. I do not know whether there were any other Indian
applicants for the house.

S ta te  R a il w a y s , I n d ia n s  in  S u p e r io r  P o sts .

154. The H o n o u r a b le  R a i  B a h a d u r  L a l a  RAM SAKAN DAS :
I s it a fact that as far back as 1913 the Public Services Commission recom
mended the employment of Indians to the extent of 50 per cent, in
Superior Engineering as well as Revenue establishments of the State
Railways ?

The H o n o u r a b l e  Mr. D. T. CHADW ICK : The recommendations of
the Public Services Commission were : r '

Engineering,—That recruitment should be based upon a distribution o f
posts between the Europe-recruited and the India-recruited branches of the
Department, so that the proportiou of appointments in the Superior Service
open to Statutory natives of India would ultimately be raised to 50 per cent.

The larger employment of Royal Engineer officers in order to
maintain a nucleus of officers irnported from Europe. The rest of the staff
'should gradually be recruited in India from among Statutory natives of India.

Stores.— Recruitment in India should continue.
Traffic and -Indians should be appointed in at least 50 per cent, o f

the vacancies in the State Railways for which ̂  recruitment is made in
India.

Locomotive Carriage and Wagon Department.— No recommendation as to
the proportion of Indians to be employed was made. But the Commission
advocated the training of India-fecruit^ staff— b̂oth subordinates and appren
tices—to fit them for promotion to, and appointment to, the Superior
Establishment.

The H o n o u r a b l e  S a iy id  RAZA A L I ; Are Government in a position * 
to as to what is the proportion of posts he ld by Indians in the Enc îneer-
M ^m ^ ?  ̂ Stores Departments referred to in the reply by the Honourable

• A f
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The HoNouMikBLB Mu. D. T. CHADW ICK ; That covers all the State
Rail ways. I  have not that mformation, but I will certainly collect it as far
as 1 can for the Honourable Member. It covers, as 1 have said, several
JKailways.

A d m is s i o n  t o  B o h b a t  O o v s e n o r ŝ  L b v x b s .

155. The H o n o u e a b l e  R ax B a h a d u r  L a l a  RAM SARAN DAS :
/a) H a s  the attention of Oovernment been drawn to the Noti^cation
^ o . 2.^77, dated 11th December, 1922, issued from the office of the Militarj
Secretary to His Excellency the Governor of Bombay and published in the
Bombay Oovernment Gazette (Extraordinary) of the same date, giving a
list of o^cials and non^officials entitled to private entree a t  Government House
and a t  the Governor's Levees ?

ii Have (Government noticed the omission in the list of persons who are
members of the Central Legislature either the Council of State or the
Legislative Assembly ?

(c) What action does the Government of India intend to take in this
matter ?

The H o n o u r a b l e  Me. J. CRER A R : â) and (A). Yes.
(c) The Government of India do not propose to take any action.

The private entree list of His Excellency the Governor of Bombay is a 
matter entirely for his personal decision.

R e l i g i o u s  a n d  M o e a l  E -u c a t io n  i n  G o v e e n m e n t  S c h o o l s  a n d  C o l l b o k s .

156. The H o n o u e a b l e  L v l a  SU KH BIR SINHA : W  th reference to
the reply of the Honourable the E lacation Member to my Resolution,
mo^ed on I5th September, 1921, on the introduction of religious and moral
aducition in Government schools and colleges, will Government be pleased to
state—

(a) what action Local Governments have ta*cen in the matter when
the Government of India had removed the embargo imposed on
the introduction of such instruction ;

{b) whether any Local Government has made any rules on the subject
and, if so, to |»ut a copy of them on the table ;

(ej in what schools and colleges such instruction' has been introduced
and with what result ?

The H o n o u r a b l k  Mu^ M. S. h. BUTLER : {a) to (̂ ?). It was explained
by I he Honourable the Education IMember, in the course of the discussion
referred to in the question, that the matter was now one in uliioh the Lociil
Governments could adopt fu h line of action as they th(Oujg:ht fit. In the
circumstances the Honourable Member shouW seek for the information he
desires from the Provincial Governments.

R e l ig io u s  a n d  M o r a l  E d u c a tio n  in  J a i i .s .

157. The HoNOiTRABm La^a SUKHBIR SIVHA : Has the committee
on jail adminietratioD recommended the introduction of any raligioufl ami moral
education in district jails and, if HO, in what terms and what action has b e e n
taken in tbat direction and with what result ?



The H on ourable  Me. J . CBEEULR : The attention of the Honourable 
Member is invited to the recommendations of the Jails Committee contained 
in section V  of Chanter X I of their report and to paragraph 13 of the Home 
Department letter No. 104, dated the 4th April 19^1, which was laid on the 
Table of the Assembly on the loth of September, 1921 (pages 272-277 of the 
Assembly Debates, Volume II, No. 4). The Government of India, while 
attaching great importance to the Committee^s recommendations, were of 
opinion thf^ the methods by which effect could be given to them must be 
deHhed for each province by the Local Governments coacerned. The matter 
was therefore left to them to deal with imder their rule-making powers. The 
Government of India understand that in some provinces action has already 
been taken* Financial stringency, however, in many provinces prevents the 
employment of paid teachers and consequently reliance has to be placed to a 
large extent on voluntary workers.

H o r s e  b r e e d in g  S t a n d s .

158. The H o n o u r a b l e  L a l a  8U K H B IR  SINHA : Will Government 
be pleased to state—

(a) the districts in the United Provinces where horse breeding for 
military purpose is carried on and the number of studs provided 
there by the Military Department;

( )̂ for what reasons the number of studs has been reduced from 18 to 3* 
in the Mazaffarnagar district ?

His E x c e l l e n c y  t h e  COM M ANDER-IN-CHIEF : (a) The districts in 
the United Provinces in which horse-breeding is carried on by the military 
authorities and the number of stallion stands (not studs allotted to each 
district are as follows

Number of stands.
Meerut . . . . . . . . .  6

QUESTIONS AKSWBES. 93 7

Bolaodsliahr
Muzaffarnagar................................................................................
A l ig a i 'h ...........................................................................................

’ Total

5
3
4

18

( )̂ The number of stands in the Muzaffarnagar district has not been 
reduc^ from 18 to 3. It will be observed from the reply I have just given 
that there are only 18 stands in all the four districts.

A g r i c u l t u r a l  B u l l o c k s  a n d  M i l c h  Cows.

159. The H o n o u r a b l e  L a l a  SUKHBIR SINHA ; With reference to 
the statement made by the Honourable the Revenue Member in reply to my 
Resolution, moved in the Council of State on the 19th September, 1922, 
regarding the appointment of % Commission to make inquiries into the condi
tion of agricultural bullocks and milch cows, will the Honourable Member be 
pleased to state— .

(a) what action he has taken not to* allow the Local Governmen^p 
to rest idle in this n'spect, as far as it lies in the power o f 
Government of India, and what movement Government of India 
has made in the desired direction ;



M (J) *what actiop, if any, the Locill Governmettts have taken in the 
mafter of providing grazing lands in their respective provinces;

(c) what acti(»n has been taken to improve the condition of fodder;
{d) irhat e f f o r t s  a r e  b e in g  m a d e  t o  im p r o v e  t h e  n u m b e r  a n d  c o n d i t i o n  

o f  a g r ic u lt u r a l  b u l l o c k s  a n d  t h e  C Q n d ition  o f  m i lc h  c o w s ;

{e) what action Government has taken or proposes to take in stop ̂  
the Burma meat trade  ̂ as has been p a s ^  by Uie Unit 
Provinces Legislative Council and the Central Provinces 
Legislative Council;

{/ )  has the Government of India received a copy of the proceedings 
of a meeting held in Calcutta on the 28rd SepJember 1922, for 
the preser\"ation of cows in India, as well as a circular letter, 
dated 24th June 1922, from the Honourable Sir John Woodroff, 
on the question of preservation and providing of grazinir land 
by legislation for the cattle; if so, what action Government has
taken or proposes to take in the matter ?

The H o n o d r a b l e  Me. B. N. SARMA : (a) A copy of the speech 
delivered by me in the Council of State on the 19th September 192v', in reply 
to the Honourable Member^s Resolution referred to was forwarded to all Local 
Governments for information and such action as they might deem necessaiy
to take  ̂ with the remark that the Government of India fully realised that the
cattle problem was beset with many difficulties— financial and otherwise- but 
that, as the improvement of the breed and number of cattle was of paramount 
importance in an agricultural country like India, they hoped that Local 
Governments would devote as much attention as possible to the development 
o f  this branch of activity.

{i), {c) and (rf). The Government of India have no information on the 
sabject

(tf) The Government of’ India have not taken any action in the matter nor 
do they see their way to take any action in the manner suggested.

{/ ) The reply to the first part of the question is in the affirmative. As 
regai^ the second part, the Government of India have not taken any action, 
beyond that referred to in {a) above, nor do they propose to tale any further 
action, in the matter.
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BILLS LAID  ON THE TABLE.

The SECRETARY o f  t h e  COUNCIL : Sir, in accordance with Rule 25 
o f  the Indian Legislative Rules I lay o d  the table the Bills which were passed 
W  the Legislative Assembly at its meeting held on the 24th February, 1923. 
T?hey are :—

(1) A  Bill to provide for the crebtion of a fond for the improvement and 
development of the growing, marketing and manufacture of cotton in India.

(2) A Bill to consolidate and amend the law in British Itidia relating to 
official secrets.



RESOLUTION R E  RECOMMENPATIQ^fS OP COMMITTEE ON 
IN DIAN  4R M S RULES.

The H o n o u e a b l b  L a l a  SU KH BIR SINHA (Wnited Provmces 
Northern : Non-Muhammadan) : Sir, after making a few brief observations
on the whole Resolution* I will request your permission to move it clause by 
clause.

The H o n o u e a b lb  THE PR E SID EN T: With reference to that I would 
point to the Honourable Member that his Resolation is of an omnibus 
character and it might very well form the subject matter of several Uesolu- 
tions. I  will allow him to move it clause by clause but he must not imagine 
that he can take half an hour on each clause (Laughter). The time permitted 
for his speech on a whole Resolution is 30 minutes and he must bear this in 
mind. I shall put each clause of the Resolution separately and then put the 
Resolution as amended.

The H o n o u r a b l e  L a l a  SU K H BIR SIN H A : Thank you, Sir, I  assure 
you that I would not take m^se time of the Council than is necessary. In 
1878 when the Arms Act was passed there was a great deal of discontent in 
the country. Prom that time till now people have been asking Government 
from time to time to repeal the Act or to modify it in such a way that more 
arms could be kept by the people. In 1918 in the old Imperial Legislative 
Council this question was brought up for discussion and a committee was 
appointed to modify the roles of 1909. That committee made some rules 
which were accepted by the Government and notified in 1920. In those rules
many of the old exemptions, that is exemptions enjoyed by the people^
were taken away. For instance, the Members of the Imperial Council as well 
as Provincial Councils were allowed no exemptions and all .Magistrates were 
deprived of that right which they had before 1920 and so on. Prom that 
time the matter has been brought before the Government in this Council as 
well as in the Assembly on different occasions. I moved two Resolutions in 
this Council to exempt the Members of the Imperial as well as the Provincial

* “ This Council recommends to the Governor General in Council to give immediate 
«ffect to the recommendations of the majority report of the Committee on Indian 
^rms Rules with the following alterations :

* 1. That in paragraph 3, entry 1 (a), the Members of the Provincial Legislatures
should also be exempted; ^

2. That in entry 6 {^) :
(fl) All zemindars, who pay Rs. 3,000 or over as land revenue in the Agra Ptt>vinoe» 

should be exempted;
[h) that heads of joint Hindu families, who pay Rs. 3,000 or upwards as land

revenue, should also be exempted and the adult male members on the
analogy of the entitled class be considered as belonging to it.

3. That entries 11, 11 (a) and 11 (6) be retained and all future title-holders, etc.,
should also be exempted.

4. That in paragraph 4 all Magistrates, stipendiary or honorary, Honorary Munsiffs 
and Honorary Assistant Collectors and other gazetted officers should be exempted.

5. That in paragraph 5, no restrictions be placed on the possession of firearms by
lexemptees who should be requir<Jd to have them registered. .

6 . That the following be included in the entitled class :
(a) All Members of the Imperial as well as Provincial Councils;
(h) Barristers, Pleaders, Vakils of High Court of 6 years’ standing;
(c) Professors, Readers and Lecturers at Colleges affiliated to an IndiiSi

Uniyersity ^
(d) M. A s .;
^e) B. As. of seven years* standing
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[LaU^SukhbljSinha.] *
Councils and Honorary Magistrates and some others. That Resolution was 
carried in March 1921. Again in the Assembly a Resolution was moved by 
Baba Ujagar Singh Bedi in Febniary 1 ^̂ 22 and that was adopted. A Committee 
wa& appointed to amend the Rules of J920. That ( ommittee has made a 
report which now is under discussion. The re^rt of the Committee will now 
be laid befoi'e the Government for final orders. Before any Government 
order is passed I took ^ e  opportunity to bring the whole question before 
thfe ( ouncil for dificussion. In that report certain changes have been made 
for the better. For instance, they have extended the right of exemption t<y 
Members of the Imperial Council atid they have increased the entitM class. 
They have reduced the fees and they have allowed more arms to be given' 
to tenants for the protection of crops and they have removed the limit o f 
ammunition also to some extent. But still there are many objections that 
can be made and I have put them forward in this llesolution. In this 
country the bmitationp about keeping arms are much limited and we, as loyal 
subjects of the Government, especially at this time when we aie getting 
reforms and progress all round, are entitled to ask the Government either to 
repeal the Arms Act of 1878 altogether or to modify the rules in such a way 
that men of status, men of position, men of education may have a chance 
of keeping arms for their own use. I think nobody here will disagree witL 
me when 1 say that by keeping arms you can cultivate martial habits and 
therefore the people of this country by keeping atms will be a better fight
ing nati< n. In the late great war it was shown that the Indian people could 
not serve the ( i overnment as much as they ought to have done. They weire sent 
as labourers, more than lighting people as they ought to have been. There
fore on these general lines 1 have brought this Resolution before this Council 
for consideration and now, Sir, with your permission I shall move the 
Resolution clause by clause so that Honourable Members may have a chance 
of expressing their opinion on any clause that they like. My first clause runs 
as follows :—

** That in paragraph 3, entry 1(a), the Members of the Provincial Legislatnres 
shcMild also be exempted.’*

The majority report of the Committee has recommended that Membere o f  
the Council of State and the Assembly should be exempted, but not those o f  
the Prov ncial Counc Is. I see no reason whatever why Members of the 
Provincial Councils should not have the same right as Members of the Council 
of State and Assembly. Before 1920 all those Members had the privilege of 
exemption and 1 think that privilege should be allowed to continue. There
fore I move clause No. 1 of xny Resolution :—

“ This Cooncil recommends to the Governor General in Cooncil to give immediate 
effect to the recommendations of the majority report of the Committee on Indiait 
Arms Buies with the following alterations :

1. That in paragraph 3, entry 1(a), the Members^ of the Provincial Legislature* 
should also be exempted.**

The H o n o u r a b l e  t h e  PRESIDENT : It will be convenient if I explain 
the course which I propose to adopt in dealing with the Honourable Member's 
separate clauses in which he proposes amendment of the repr»rt. We will dispose 
of each clause in turn, so the Council can discmss each as a f^parate point*̂  
When the clauses have been discussed and decided on separately, then, if any 
Honourable Member wants to go back to the general discussioii, he can do so ;;
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and this will give Honourable Members an opportunity expressing their 
views on the majority report. 1'he question now open to discussion by the- 
Council is that clause 1 stand part of the Resolution.

The H o n o u e a b l b  C o ix > n e l  S i r  UMAR HAYAT KHAN (West Punjab : 
IMuhammadan) : ISir̂  1 stand to oppose this particular clause. My first 
objection is that these Councils will always exi^t for three yen re, and then 
these Members will be replaced by fresh ones. If a man has got the privilege 
of kee)'ing arms for three years and after that the arms are taken Hway from 
him, he will be angry and it may create trouble. Then there is another 
thing, Sir, namely, that we are always threatened by non-co-opemtors. Now 
they may trĵ  to sencl in sweepers and all sorts of menials, and we do not 
know what men they will try to send in the next time ; they may send up 
perhaps badmashe.s entered in Register No. 10 or such people, I do not know.
J think Iherefore that giving a license without any discretion would be a very 
great mistake. Of course, Sir, there is one exception ; if the President chooses 
the proper man, and not all the Members, then it will be all right, because it 
is not every one who comes into the Councils lhat should be in possession o f 
fire.»rnis. T'hen, Sir, if each and every man is allowed to get arms, perhaps 
they will terrorize people, jû t̂ as such people are doing in some other 
countries ; and tfiey may \>e coming with a pisiol into the Council and simply 
fire at anyone they dislike. There is another thing. There are certain 
people who are already trying to enter certain Councils who have been in the 
habit of taking rasa, w hic h means that he takes stolen property in the shape 
of cattle. I f  such rrci> can come in and ti ey also have the privilege o f  
getting firearms, I think it is v»rong for the Adminisi ration to allow the- 
concession. In my opinion whenever a Member applies for a licence I think 
the Deputy Commissioner or the police officer or the taheildar or some other 
responsible official w ho actually knows what sort of y>erson he is who wants 
a license ought to be consulted, and I think the wholesale giving of arms to- 
a class is absolutely wrong in principle. So I oppose this particular motion.

The H o n o u r a b l e  S i r  MANECKJI DADABHOY ; Sir, I think that 
this is a Resolution of such a complicated chai-acter and involving such invidious 
distinctions that the less said the better. One point, however, I wish to 
bring to the notice of this Council and of the Honourable mover of thi^- 
Resolution. As I understand, the real motive underlying the framing of the- 
revised rules under the Arms Act was to place as far as possible both European 
and Indian subjects of His Majesty in British India on a footing of equality 
and to avoid as far as possible invidious distinctions in the administration of  ̂
the Act. It is a matter of a very delicate nature and I am aware that a lot 
of heart-burning and discontent has been causei in the past, and I hope thisr 
Council will try to obviate any further heart-burning on this subject by not* 
jdiscussing at considerable length the various qualifications which entitle a 
person to exemption under the Arms Act. It is our duty to bring its operation, 
into accord with the original intention of the Legislature in i-evising the rule& 
to avoid heart-burning and to make exemptions as few as possible. As regards 
this particular exemption which is now for the consideration of this House, I 
give rny unqualified support. I think if the Honourable Members of the 
Imperial Legislature are to be exempted, it is only due to Members of our 
Provmcial Councils that a similar exemption should be extended to them. 
It would cjmse no hai*dship. We are «11 now endeavouring to obtain Pro
vincial autonomy as far as possible  ̂ and I think that the status of our
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[Sir Maneokji ^adabhoy.]
Legislatures in the Provinces should also be enhanced; and so far as that 
part of the Resolution is concerned I do not see any objection, and I think 
this Counoil will readily accord its sanction. When the other parts of the 
Resolution come up for discussion before this Council, probably the Honour
able Member will find me at variance with him in many respects, but 1 do 
hope that so far as this portion of the amendment is concerned, it will commend 
itself to the Council.

The H o n o u r a b l e  M r. J. CRERAR (Home Secretary) : Sir, before the 
Council proceeds fui*ther to the examination in detail of the various clauses 
of my Honourable friend's Resolution, it may perhaps be convenient if, with 
your permission, I give some indication to the House of the general attitude 
of Government towards the report of the Committee. I  confess that when 
I received notice of my Honourable friend^s Resolution I felt some sense of 
embarrassment owing to the fa« t that it raised so many issues of det lil. I f  
my Honourable friend^s Resolution had confined itself to more general

fuestions of principle, if it, in fact, had raised substantially one definite issue, 
think that possibly the attitude of Government towards it might have been 

different. The House is aware that the proposals which my Honoui*able 
friend seeks to modify are proposals laid before Government by a Joint 
Committee of both Chambers who veiy carefully considered the history and 
the present situation of the Arms Act and the rules thereunder and have made 
recommendations, some of a very comprehensive character, which will I think 
go very far to secure what my Honourable friend Sir Maneckji Dadabhoy 
indicated as being a very undesirable result, namely, the appeasement and 
abatement of the heart-burning and discontent which several of these provi
sions have unquestionably created. The Government of India have taken 
the Committee^s report into very careful consideration, and subject to 
inquiries from Local Governments and other authorities concerned, they hope 
to be able to carry out the main recommendations of the Committee : it must 
be reah'zed, however, that all these cmestions closely affect Local Governments, 
who are in charge of the detailed administration of the Rules, and the 
Government of India, therefore, cannot commit themselves in detail until they 
have consulted them. But their provisional study of the quer t̂ion leads them 
to believe that effect can be given to the great bulk of the recommendations. 
With these preliminary remarks, Sir, I will deal with the clause of the Resolu
tion which is now immediately before the Council. On the question on which 
a decision has now to be arrived at by this House, the Government of India 

-have the recommendations of the Committee before them and they recognize 
that it involves a delicate quea(bion on which they will be glad to have the views 
of the nnotficial Members of this House. While there are many points in the 
Honourable Member’s Resolution and even in its preamble to which I shall 
have to take exception at a later shage, on this particular point I desire to say 
that the Government do not intend to interTene in»the debate but will be verj” 
glad to have an expression of the sense of the House.

The n oN ou fiA B U B  K h a n  B a h a d u u  N a w a b  M o h a m e d  MTJZAM-MIL- 
ULLAH KHAN (United Provinces : Nominated Non-Official) : Sir, in 
view of evc*r increasing anxiety of my Honourable friend the mover for 
rearming our country, I very much regret that I had not an • opportunity 
of proposing an amendment to the effect that the whole Arms Act may be 
: withdrawn, in order to save the time of the Council and avoid the trouble
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o i  my Honourable friend in jpropfcing such a very wide amepjloient. It 
would W more simple if the whole Act was repealed and every man was 
free to get arms. But as it has been ruled from the Chair that we must 
proceed clause by clause of this Resolution, I regret very much the omission 
by the Honourable mover of the many classes of the people who are much 
more anxious to get free of the operation of this Act than those mentioned 
in this clause W hy not all the Doctors of Law, the Doctors . . . .

The H NOURABLE THE PRESIDENT: The Honourable Member must
'C on fin e  himself to the amendment under discussion and not stray from 
the point.

The H o n o u r a b i .e  K h a n  B a h a d u r  N a w a b  M o h a m e d  M U ZAM -M IL- 
U LLAH KHAN : Very well, Sir. About this clause the first thing is
that the tenure of office of Members of the Provincial Councils is only a 
few years, and it means the same thing as feeding a man for one day and 
next day refuse to give him fo:>d ; it means that you will exempt him for 
the term of his office a^d then if he is not re-elected he will feel disgraced 
because he was exempted for a few years and then the exemption is removed. 
If, on the other hand, such a Member is exempted for lî ê, it means that 
with each succeeding term of the Councils more and more men will be 
exempted. Every law is based on some principle. I f  there is any principle 
underlying this law, there must not be so many exceptions as there are 
already so many in existence. Besides, the Local Governments have power 
to exempt any man or class of men they think fit ; and if the Local Govern
ments want to exempt the Menibers of their Provincial Councils, they can 
<io so at any time. But for the Government of India to pass a general 
order of this kind does not seem fair or advisable. With these words  ̂ Sir,
I  oppose the whole Resolution and this clause of it particularly.

The H o n o u e a b l e  S a i y i d  KAZA ALI (United Provinces Easts 
Muhammadan) : S i r ,  the retention of privileges by any class does not 
commend itself to me, because such retention necessarily implies that there are 
considerable sections of the population which have no share in those privileges. 
The whole policy underlying the administration of the A r m s  Rules has been 
subjected to hostile criticism for many generations. ITie Government of 
India modified these Rules in 1919, and I am glad to say that the tendency 
shown then was to curtail the sphere of exemptions to a considerable extent; but 
unfortunately very large exemptions were still retained which, not unnaturally^ 
led to an agitation on the part of those whose privileges had been taken away, 
and, as has been pointed out by the Honourable mover, the result of that 
agitation was the appointment of a Committee in 1922 whose report is before 
this House. ' •

Sir, the Committee itself admits that the ideal arrangement would be to 
do away with all exemptions and to allow people to possess arms or firearms 
as the case may be only by teking out licenses. But the Committee proceeded 
to say that that counsel is a counsel of perfection and it is not possible to give 
effect to it. As has been pointed out by one of the dissentient members who 
has written a careful minute of dissent, if the Government of India took its 
courage in both hands it would be possible indeed to act upon what is caMed 
the counsel .of perfection. All the same, Sir, 1 must say that whether it is 
possible or not to do away with all concessions and exemptions, to me it seems 
that it is highly undesii-able to further extend the scope of those privileges.
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As I have pointed out, the very retention of privileges implies that there' 
are large numbers to whom those privileges are deni^. It follows therefore- 
that unless you extend your exception to such an extent that the exception, 
becomes the rule and the rale the exception, namely, unless you practically 
place i ^ s  within the reach of every respectable man, the { olicy of adding to* 
exemptions is not one that would recommend itself to any man who had the 
good of his country at heart.

Aft<?r these remarks, Sir, I will at once proceed to the clause which is 
immediately before the Hous*\ I entirely dissociate myself, Sir, from the 
light-hearted manner in which a previous speaker has dealt with this subject. 
It is not for us to speak with levity of Members of Provincial Councils. 
They are persons in fact on whom greater responsibility under the Government 
of India Act is laid than, at any rate, on Members of this august assembly. 
So far as the clause which recommends the extension of exemptions to 
Vi embers of the local 'Legislatures goes, I iind, Sir, that the position taken up 
by the Committee was the weakest. On referring to the CommiUee'^s report, 
Honourable Members will find that there is no marshalling of facts, no 
weighing of arguments, :io att< mpt to come to reasonable eon‘ lusions or to 
formulate deductions, but a tendency to arrive at dogmatic decisions which 
is wholly unjustifiable. The entire question has been dealt with by4;he Com
mittee in four lines, and those four lines read as follows :

I* We would include Ministers and Members of the Imperial Legislature during, 
their tenoB of office and Privy Councillors. The Committee by a majority do not 
recommend a similar concession to Members of the Provincial Legislatures.**

That is the whole reasoning that the collective wisdom of this Committee has 
brought to bear upon this subject 1 meed hardly say that dogmatic as it is, 
there is no attempt whatsoever at reasoning in this passage. For obvious 
xei^ns the case of the Members of the t^o Chambers of the Central Legis
lature stands so far as I am able to judge on the same footing as the case of 
the Members of the local Legislatures. One of the previous speakers tried tô  
distinguish and pointed out that the difficulty was that the term of office o f  
those mortals, the Members of the local Legislatures, extends only to three 
years and no more. May I point out that similar is the term of otiice of the 
Members of the Legislative Assembly, whereas in the case of those immortals, 
the Members of this august Chamber, the term extends to five years. So that 
the same difficulty that the Government will have to face in the case of local 
Legislatures will appear in exactly the same manner in the ease of the 
Assembly and after two more years, namely, on the eipiry of five yeai-s, in the 
case of this Chamber. I suboiit that, whether it is a good thing or not tô  
rttain these privilege^,—and so far as I anrf concemed, I am quite free from 
doubt on that point,— if it pleases Gk)vernment to make exemptions, those 
exemptions should be based on some solid principle. In the two cases I ha\ e 
point^ out, the Committee have tried to make a distinction where no 
diflPerence, in fact, exists, and therefore, I hope sincerely that thu part of the 
Committ^^s report will not commend itself to Honourable Members. I f  this 
House sets its face against this clause embodied in the Resolution of my 
Honourable friend, I doubt not it will be a case of every man for himself and 
God for all Here is a Committee consisting of certain Members of thn two 
Chanibers of the Legislature and the first recommendation of that Committee 
is that the two Chambers should be exempted from the opeiution of the Arms
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A jt. The spirit underlying that recommendation is contaffious, aod I doubt 
not that in course of time every local Legislature will proceed to appoint a 
'Committee and en iby  voting that that Legislature should be exempted.

The H o n o u r a b l e  t h e  PRESIDENT : The question is that clause 1 stand 
part of the Resolution.

The motion was adopted.

The H o n o u r a b l e  L a l a  SU KH BIR SINHA (United Provinces North
ern : Non-Muhammadan) : I beg to move :

“ That in entry 6 (g) :
(а) All zemindars, who pay Rs. 3,000 or over as land revenue in the Agra

Province, should be exempted;
(б) That heads of joint Hindu families, who pay Rs. 3,000 or upwards as land

revenue, should also be exempted and the adult male members on the 
analogy of the entitled class be considered as belonging to it ."

Sir, this matter has been in dispute for many years, especially in the 
United Provinces where all the taluqdars as a class have been exempted with
out any regard to the amount of land revenue paid by them, while in the case 
o f zemindars it has been ruled that those who pay Rs. 20 000 or more will be 
•exempted but not those who pay less than Rs. In the case of the Punjab
also this difference has been under discussion and the Arms Act Committee 
tJso considered this question. The Committee have said that the Local 
Governments have different views and that enquiries should be made into this 
•question as a whole, especially in the Punjab, the United Provinces and the 
Central Provinces. Many meetings of the zemindars h^ve been held in the 
United Provinces and they have all along recommended to Government that 
those zemindars who pay Rs 3,000 or upwards as land revenue should be 
exempted from the operation of the Arms Act on the ground that Rs. »J,000 as 
land revenue is a sufficient amount to show that the man is a man of position 
And status.

In the case of ;oint Hindu families, at present the rule is that neither the 
iiead of the family nor any maior member thereof will be exempted unless the 
land revenue is not less than Rs. 20,0o0 in the case of every member of the 
family. I think this rule is a very hard one. I f  a joint Hindu family con
sists of three members and all of them pay Rs. 30,000, none of them will come 
.under this rule, and neither the head of the family nor Any member thereof 
ipvill be exempted. I beg to propose that if a joint Hindu family pavs 
Rs. 3,000 or more as land revenue, at least the head of the family should De 
wexempted. Therefore, I move this clause 2 of the Resolution.

The H o n o u r a b l e  M r . •!. CRERAR (Hom^ Secretary) : I must oppose this 
■clause. In doing so I propose to make one or two general observations on the 
principle of exemptions The Committee which examined this question came 
to the conclusion that the principle of exemption as a whole was an undesirable 
principle and in that view ^be Government of India entirely coticurred. It 
will however be evide».t to the House that this is not a matter which can be 
summarily disposed of by a stroke of the pen. Exemptions have been in 
operation in India now for many years. Certain persons and certain clasjpes of 
persons have enjoyed those exemptions, and their immediate removal t̂ould 
undoubtedly cause a degree of disc^outent and heart-burning disproportionate to 
^ny advantage gained by an increased element of uniformity. The policy of 
the Government of India in this matter coincides entirely with that o f the
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Committee. Whrfe exemptions are in themselves things undesirable  ̂ tfiey 
irill have to be removed gradually. Now, I object to my Honourable friend's 
proposition under this cUuse on that general ground. I also object to it on 
another of an equally pi-actical character. The Committee recognised, as the 
Government of India recognise, that the term zemindar is a term neither 
very precise nor very deHnite. Jn the varying circumstances of the various 
provinces of India one particular formula woidd not be equally applicable to 
all those areas. The Committee therefore came to the conclusion that this was 
a matter in which the Local Governments particularly concerned should be 
^consulted before the Government of India arrived at any defmite cohclusion. 
The Local Governments ai*e being consulted in this matter and I think the 
House will agree that it is eminently a matter in which the Local^overnments 
should be consulted before any final decision is arrived at. Therefore, without 
prejudice to the further consideration of this question and the formulation of 
some more definite method of including gentlemen of this class in the list of 
exemptions, I  must oppose this portion as being at present premature.

With regard to the second portion of the clause, I must also oppose it. I  
think the House will agree that exemption is essentially a personal matter  ̂ it is 
a personal and individual matter. It would be anomalous that because the 
personal law of a particular community involves the custom of joint family 
property, that fact uhould be taken into consideration as relevant in coming to 
a decision on a matter which is purely personal and individual. The House 
will differ as to whether it is desirable that any one should enjoy a privilege of 
this kind at all̂  but I think I have given some reasons why  ̂ as a practical 
proposition, it is desirable that the restriction of the privilege of exemptions 
riiodd be proceeded with gradually. On these grounds I must oppose this 
portion of the^lesolution.

The H o n o d u a Ble  L a l a  RAM SARAN DAS (Punjab i Non-
Muhammadan) : I beg to propose the amendment which stands in ray name 
and which reads as follows • • • •

The H o n o u b a b l e  th e  PRESIDENT : The Honourable Member had 
better move the second part of his amendment first.

The H o n o u e a b l e  L a l a  RAM  SARAN DAS : I m ove:
** That all zeiumddrs or the heads of the joint Hindu families who pay land 

revenue of Bs. 1,000 or over in the Punjab and Rs. 3,000 or over in all other provinceB 
of India ihould be exempted and thd adult male members on the anidogy of the 
entitled class be considered as belonging to i t ."

Sir, I cannot see any reason why the Honourable mover of the Resolution 
has altog^her excluded from this privilege the ^reat commercial and
industrial classes. They have got an equal stake in the country and so
they ought ahjo to be given the privilege of exemption which the Honourable 
mover seeks for landlordu and big zemindars. With these few words I 
commend my amendment to the Honourable^House.

T h e  H o n o u e a b l e  t h e  PRESIDEN T: I asked the Honourable Member 
to move the second part of his amendment, relating to income-tai.

The H o k o u h a b l b  L a l a  RAM SARAN D AS: Very well. Part 2 (i) 
of my amendment reads as follows :

*' That thoie persons or heads of joint Hindu families who pay income-tax on an 
income of Bs. 20,000 or over should be exempted and the adult male members on the 
amdogy of the entitled elate be cOBsidered as belonging to i t ."
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. 1 move this amendment an^ commend it to the acceptance of thiŝ
Honourable House.  ̂ *

The H o n o u r a b l e  M r. J. CRERAR : I think it will be apparent to thê  
House that, for the reasons I have already urged, it is equally impossible for 
me to accept this amendment. I do nofc propose to deal with this matter 
at any very i r̂eat length and I will simply say this. The Committee them
selves recognised the undesirability of the privilege of exemptions* That view 
has been fully accepted by the Government of India and my Honourable 
friend^s proposition would undoubtedly result in an enormous extension of 
this privilege of exemptions. It has this further disadvantage that while, as 
I have said on a previous portion of my Honourable friend^s Resolutiouj the 
exemption enjoyed is in all essentials an individual and personal privilege, 
the terms of my Honouiuble friend s proposition would make It general and: 
indeterminate in its scope in the case . of a particular community. Oi^ 
botLthese grounds I oppose this motion.

The H o n o u r a b l e  S i r  MANECKJI D A D AB H O y (Central Provinces : 
General) : Sir, I also oppose this amendment on grounds entirely different 
from what the Honourable the Home Secretary has urged. I  quite endorse 
what the Honourable the Home Secretary has stated, that the Resolution 
involves an invidious distinction and the matter of exemption is always a 
question of personal qualifications more than anything else and it is on these 
grounds that a Resolution of this chai'acter ought not to be encouraged. 
Apart from that there is the impracticable character of the Resolution itself, 
both the amendment as well »s the original Re-olution are wholly impracticable- 
My Honourable friend wants to confer on the head of a joint Hindu family a 
somewhat larger status. Conceding for a moment that Government agrees to 
give the exemption to the elder male member of the family as my friend 
contemplates, what is going to happen immediately a partition takes place in 
the fennly ? Under the law as'it stands any adult coparcener in a Hindu joint 
family can demand partition of the family estates at any time and if that be the 
existing law, what will the Government do—immediately disqualify the elder 
member whose name stands on the register of exemptions and remove his name ? 
Would it not be an indignity for the family ? Would it not be unworkable in 
practice ? Would it not to a cei1»in extent discourage partition or encourage the 
elder member of the family to put obstacles in the matter of partition ? M ost 
of the lawyers know and public opinion has declared that the joint Hindu family 
system is a curse and has many drawbacks and disadvantages. Are you. 
going to append one more disadvantage to the Hindu joint family system by 
conferring a precarious and unsubstantial exemption of this character which can< 
be set at naught at any time. Surely my frien(> as a Hindu knows that often 
disputes arise between coparceners and would not the head of the family bring 
to bear undesirable pressure on the junior members of the family who desire 
partition and try and retain them into the closure of the joint family ? From 
the Government point of * view thete is another substantial difficulty. Is 
Government going to make these clerical changes constantly in the registers 
merely because partition and reunion take place from time to time in the 
family, remove the elder member from the register and then bring him again 
under the category of the exempted? I think the whole idea is impractioable 
and ought not to be supported. It is for these reasons I oppose this part of “ 
the Resolution.
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The H onoukable  C olonbt. S ie  UM AR HAYAT KHAN (West Punjab : 
Mohammadaii) : Sir, I oppose this ameadmeat on a different score. A 
limitation has been fix' d on the amount of money which the male members of 
the joint f  imily must have so as to be able to obtain license. There may be 
four, five or forty m mbers. So there will be inequality when money is 
divided into individual members. When the money is distributed into bigger 
and smaller sums, how is equality going to be kept ? As there will be always 
inequality, I oppose this amendment.

The H o n o u r a b l e  S a i y i d  RAZA A LI (United Provinces East : 
Muhammadan) : The whole scheme of my friend, the Honourable 
mover, is based on a distrust of the executive which will be charged with the 
administration of the Act. 1 for one take ihe view that it is not the letter 
of the law which counts but the spirit in which that law is administered. 
The whole s licitude for getting as many exemptions as possible goes to show 
^hat we are not yet free from doubt that the rales will not be administered in 
a manner which would be a reminder of the times gone by. Now not much 
depends on the list of exemptions that can be incorpoi*ated in the rules. We 
should try to have the rules administered in such a manner that every man 
•who deserves to have a fire-arm or an arm should get it.

Now I think it will be bare justice to acknowledge here that the majority 
12 N oo jr  report, though by no means very liberal in its scope, yet has

* made recommendations which if ca iT ied  out in a liberal spirit, 
'will remove most of the grievances that are the subject matter of the clause 
'Embodied in the Reso ution of my friend. Oo this pointy "̂ ir, the Committee 
have made four recommendations, and if all these are accepted by Government 
and carried out liberally, I th nk that will make it unneoessary for my 
Honourable friend or gentlemen of his way of thinking to insist on an 
enlargement of exemptions. Now the four points laid down by the Committee 
are that every man who pays Rs. .":00 ap land revenue or pays any income- 
tax or is in receipt as a Government servant of a salary of Rs. 10*‘ or pays 
Rs. 100 in road or public work cesses, is entitled to have a license, and in the 
case of such a man it should not be open to the District Magistrate to say, 
-^No, I will not give you â  license till I institute an enquiry and as a result 
of that enquiry I am satisfied that you are a desirable man.' I must say, 
Sir, that the recommendations of the Committee, though they do not go 
as far as some of us should have liked, are liberal enough, and if they are 
liberally given effect to by those wlv) are charged with the administration of 
the Act, namely, District Magistrates, th^u I doubt not that i£ will not be 
necessary for us to insist on these exempti *ns For these reasons, Sir, I do 
not think it is necessaiy to agree to the amendment that is before the House 
and which has been moved b my Honourable friend  ̂.ala Ram Saran Das.

The H o n o it r a b l e  M r .  PURSHOTAMDAS THAKURDAS (Bombay : 
Nominated Non-O ticial) : Sir, L want to address a few words on the point 
made by <he Honourable Saiyid Raza Ali wl̂ en he sat down just n o w  It 
struck me that the Resolution put fifefore the House by my Honourable 
friend Lala Snkhbir Sinha as well as the amendments were more in the 
nature of seeking privileges for the land-owning class or for classes which pay 
ce^ain amounts to Government. I think that from that point of view, pure 
and simple, a Resolution of this nature would hardly meet with the approval 
o f the House. For, after all, supposing certain classes of people who enjoyed 
certain privileges till now are to be denied those privileges, what is it that
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Buch people who are denied such privileges cotjld have recour8#to ? They wonld • 
have to apply for licenses in the ordin try course, as others who do not pay 
the minimum amount of 1 ind revenue or of income-tax to Govenment. To a 
course like this there should hardly be much objection, but for the fact of the 
suspicion in the mind of the public referred to by my Honourable friend 
Mr. ilaza Ali ; and while my friend Mr. Raza Ali has told the House how the 
Arms Rules Committee have tried to meet these objections, I think that my 
friend the Honoumble Lala Sukhbir Sinha has really reflected here the appre
hensions of the public in some directions in the Resolutions that have come up 
here. I am not one of those who are very intimate regarding the difficulties of 
people in gettings arms in this part of 1;he country, but I think that if one further 
step could have been taken or could have been suggested by the Anns Rules 
Committee in some shape like this, that whenever applications have to be 
considered . . .

The H o n o u r a b l k  t h e  PRESIDENT ; 1 must point oat that if Honoura
ble Members insist on making speeches on the genei*al. question and not on 
the amendment, we shall not get on. The amendment before the House is 
this, that additional exemptions should be inserted in regard to income-tax 
payers.

The H o n o u r a b l e  M e .  PURSHOTAMDAS THAKURDAS : I think 
we are on the Resolution.

The H o n o u r a b l e  t h e  PRESIDENT : No, on the amendment.
The H o n o u r a b l e  M r . PURSHOTAMDAS THAKURDAS : I am 

sorry. Sir, I did not understand that I was not speaking on the amendment. 
I f  we are on the amendment, I would have nothing naore to say, and 1 would 
certainly be inclined to support the amendment also ; I will explain this later 
on.

The H o n o u r a b l e  L a l a  SUKHBIR SINHA (United Provinces 
Northern : Non-Muhammadan) : Sir, I admit my mistake in not including- 
income-tax payers, and I am glad that my friend the Honourable L a la  Ram 
Saran Das has put foi*ward that motion. As to the remark of my Honoura
ble friend the Honourable Sir Maneckji Dadabhoy, who saia that the system 
of Hindu joint family is a curse, I ma}’ point out that it is not a curse 
but a blessing. But the times are changing and the laws are changing, and 
therefore we are obliged to have partition. I wish, Sir, that there may be no 
partition and that old families and houses will remain intact and impartible 
estates. The Honourable Mr. Raza Ali has said that there is a distrust of 
authorities who gi*ant licenses. It is not the case. • I do not propose to create 
any new privileges, but >vhat I want is that if there are any exemptions, they 
should be made in the case of all those who are entitled to those exe iptibns.

The H o n o u r a b l e  t h e  PR^jlSIDENT: The question is, that after clause 
2, the clause under discussion, an additional clause be inserted as clause 3 
running as follows :

“  T hat those persons or heads o f  jo in t  H in du fam ilies who pay incom e-tax on  
an incom e o f  Ks. ^ ,0 0 0  or over should be exem pted and the adult male members on th e *  
analogy o f  the entitled class be considered as belonging to  i t . ' '

The motion was negatived. '
The H o n o u r a b l e  t h r  PRESIDENT (to the Honourable Lala Ram 

Saran Das) : Will you move your first amendment now ?
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The HosouiTiBLE L al a  RAM SARAN D A S : Sir, I  beg to move my 
iirst amendment which runs as follows :

** T h at thcf fo llow in g  entry shoald be substituted fo r  the entry in t ( g ) ,  ( a )  :
* T h at all zemindars or the heads o f  the jo in t  H indu fam ilies w ho pay land

Tevenue o f  Rs. 1,000 or over in the P u n jab  and R s. 3,000 or  over in all other 
furoviuces o f  In d ia  should be exem pted and the adult m ale m em bers on  the analogy 
o f  the entitled class be considered as belonging to  it ^

Sir, m j friend the Honourable mover confities this privilege to his own 
province, rather to a part of his own province. I beg to move, therefore, that 
all other provinces should have, the same privilege. As far as the Punjab is 
concerned, land holdings are very small, and there are few people who pay a 
land revenue of Rs. 8,000 or over. For that reason, Sir, I propose that as far 
as the Punjab is concerned, those people who pay land revenue of Rs. 1,000 
and over should be exempted. In other provinces of course we have got biĵ  
zemindars and big taluqdars who pay lakhs and lakhs of rupees in laû  
revenue, but in the Punjab that is not the case.

The H on o u u ab lk  THB PRESIDENT : To the proposal under discussion 
amendment moved:

“  T hat fo r  sub-clause (« ) the fo llow in g  be substituted :
* (a) T hat all zem indars or the heads o f  the jo in t  H indu fam ilies who pay land 

revenue o f  Rs. 1,000 or over in the P un jab  and R s. 3,000 or over in all other provinces 
o f  Ind ia  should be exem pted and the adult male m embers on the analogy o f  the 
«n titled  class be considered as belonging to it

The floNOUEABLB Mr. J. CRERAR (Home Secretary): Sir, in opposing 
this motion 1 do not intend to detain the House or to go in detail into its 
merits. I think the mere fact that my Honourable friend, the mover of the 
main Resolution, and my’ Honourable friend Rai Bahadur Lala Ram Saran 
Da<f have displayed on this matter so marked a discrepancy of opinion is 
conclusive proof that it is a question on which further consultation with Local 
Governments with reference to local conditions is absolutely essential before 
any decision is arrived at. On that ground alone, apart from any question of 
the merits, I oppose the amendment.

The H o n o u e a b t ^  C o l o n e l  S i e  UM AR HAYAT KHAN (West 
Punjab : Muhammadan) : Sir, I do not understand why such preference has 
been shown by my Honourable friend for Agra. Perhaps because my friend 
lives there he thinks Agra and the United Provinces the choicest of all places 
and one which has taken the lead of all other provinces. If matters had 
Temained there it would have been all right, but as the Punjab hj^ also been 
brought in by this new amendment, I just want to make certain observations 
before the House. In th^ last few years. Sir, it will be known that dacoities 
and murders in the Punjab have greatly increased. The reason is that many 
people without licenses are in possession of firearms. Some of them get arms 
from the frontier which is next door, and others steal them from those who 
are weak; for there are certain classes of peopW from whom a man with an 
ordinary latki could snatch a gun away. I heard, Sir, the other day that a man 
o f this class asked for a license for a pistol and when he was asked why he 
.wanted a pistol he said it was a nice thing which could be put into a pocket. 
He was then asked, ^are you going to fire it?^ "No", he said, ‘ but I will 

. have a good servant taught how to fire it^ It may be, Sir, that these servants 
employed to fire pistols may be very good men, but they may also be bad men 
i^ho may in the night go off and join a gang of dacoits. Then again, Sitj



there wan a case in Gujranwala in which it was foaiid ^hat arins had been 
collected for the purpose of fighting the State. And there is the danger if 
exemptions are granted wholesale that some day when there are again 
disturbances the owners of firearms may take the same coarse a? they took 
in Malabar.

Then, Sir, if arms are to be allowed to a man simply because he happens 
to be born in a family with a certain amount of income, he may himself get 
mixed up with dacoits or become a gambler or a badmash, and it might be 
very difficult for Government or the police to keep a check on so many of such 
soi*t of men. Then it is well-known that though a man may be paying a 
large revjenne, and it is the same in all provinces, he may yet be in debt up to 
his nose. Is that fact to be taken into consideration or not ? I f  he is in 
debt, naturally he will want to get out of it, either by going to money lenders 
to threaten them or by some other means which may not be quite so legal. In 
the same way, Sir, about Hindu families ; perhaps the House would like to 
hear a story which I h ive heard. A man was going on a journey and told 
his servant to take his gun along in order to protect him. As evening fell 
and there was fear of dacoits, he told his servant to load the gun, and the 
servant loaded it. And he said to the servant, show me the gun," and he 
put his finger into the birrel and said, Oh no, it is not loaded." He thought 
that when you load a gun it ought to be filled up to the muzzle, anS he told 
the servant that he was bluffing him ; but the servant said no, it was loaded. 
He told the servant to fire the gun and the servant fired it and it went off. 
Then the man said, these are dangerous things; -you can fire them even 
when they are empty".

There is, therefore, Sir, always this danger of firearms being stolen from 
people of that class and so get into the hands of dacoits. I  oppose this clause.

The H o n o u r a b l e  t h e  PRESIDENT : The question is :
“  T hat fo r  sub-clause ( a )  o f  clause 2 o f  the Resolution the fo llow in g  be  substituted :
* T hat all zemindars or the heads o f  the jo in t  ITindu fam ilies who pay land 

revenue o f  Rs. 1,000 or over in the P un jab  and Rs. 3,000 or over in all other provinces 
o f  India should be exem pted and the adult m ale m e m W s  on the analogy o f  the entitled 
class be considered as belonging to it  -

The motion was negatived.
The HoNouttABLE THE PRESIDENT : The question is :

T hat clause 2 stand part o f  the R esolu tion .”

The motion was negatived.
The H o n o u r a b l e  L at^  SUKHBIR SfN H A (United Provinces 

Northern : Non-Muhammadan): I move, Sir :
“  T hat entries 11, 11(a) and 11(6) be retained and all fu tu re title-holders, e tc., 

should  also be exem pted.'* ^

Perhaps Mr. Crerar will be able to let me know whether the entries (a) 
and {d) above ought not to be capitals.

The H o n o u r a b l e  M r. J. CRERAR : Yes, that is so, •
The H o n o u r a b l e  L a l a  SUKHBIR S IN H A : Sir, the Committee has 

recommended that those persons who recei\ed titles before 1920 should 
continue to be exempted but not those who have received them Irfter 1920 or

•  b 2
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[Xiala Snkhbir Sinha.] 
in futnre. I do not understand the logic of this distinction. A title-holder i» 
a title-holder whether he got his title before 1920 or aft̂ r̂. Further all these 
men receive their titles from Government in virtue of their position, their 
good work or public service, and I do not think there should be arty difference 
between those who get their titles before 1920 and those who got them 
afterwards. I move this clause, No. 3, therefore of my Resolution.

The Honoueable Raja PRAM AD A NATH RAY o f DiaHAPATiA (East 
Bengal: Non-Muhammadan : Sir, I do not quite understand why tbis 
distinction has been made between pre-1920 and post-1920 title-holders. 
In this connection at least, the majority report does not give any reasons for 
doing so. Nor do I understand why an existing exemptee should be required 
to take a life license for the arms he possesses. No reasons have been assigned 
for that too. What 1 say in support of this clause of the Resolution is that 
as these titles of honour have been confen*ed by Ciovernment on those only 
who are loyal citizens for either public services rendered or for benefactions 
made, or again on great landholders having stakes in the country, would it be 
fair to deprive them of this privilege of exemption for no fault of theirs at a 
time when their safety is threatened ? Such a procedure would only depreciate 
the valde of such titles of honour and lower the prestige of those who are 
thought loyal and public-spirited enouifh to deserve them. It will follow as a 
necessary consequence that a less number of people will come foiward to help 
the different charitable institutions which, as is well known  ̂ some of them do 
in the hope of getting some soi*t of recognition. If, on the other hand, the 
Government is anxious to dihcourage such people, nothing would serve that 
purpose better than the withdrawal of this privilege of exemption from the 
future recipients of such titles. Sir, this Council to my mind is peculiarly 
fitted to consider the claims of such title-holders, as I find that out of the 
whole stren^h of 60 there are 40 title-holders in this Council, beginning 
with His Excellency the Coramander-in-Chief and the Right Honourable 
gentleman over here down to the Khan Bahadurs, Rai Bahadurs, C.I.K.^s and 
many prospective Knights too. If, however, the exemptions have to be with
drawn, it should be from the whole class and not as the Majority Report 
suggests from the post-19:^0 title-holders. It is hardly fair that the older 
generation should enjoy a privilege which it is intended to be taken, away 
from the younger generation who may have to face more troublous times in 
the future.. With these remarks I beg to support the clause.

The H o n o u r a b l e  S ir  MANECKJI DADABHOY (Centml Provinces : 
General) : I also support />his part of the Resolution. I think it will be
iniquitous to make this distinction between the existing title-holders and the 
prospective title-holders. I believe it will be in conformity with the principles 
which have guided the Committee as well as the Government in this matter 
that both the present and the future title-h(>lders should be placed on a 
footing of equality.

The H o n o u r a b l e  M r. J. CRERAR : I  must oppose this part of the 
Resolution alno. I do not intend, and I think it would be superfluous on my 
part, to argue the matter in detail before the House The question was very 
carefully considered by the Committee, and we revert on«e more to the 
general cjuestion whether it is desirable to extend or provide for a contf- 
nuous process of extension of the privilege of exemption, or whether we



should take such steps as are reasonable and proper for its restriction within 
due limits. That is the policy urged by the Committed; and that is the 
policy which commends itself to the Government of India and I am there
fore unable to accept my Honourable friend^s suggestion.

The H o n o u r a b l e  C )Lo n e l  S i r  UMAR HAYAT KHAN : After the 
Maharaja's nice speech, there is not much for me to say about this part 
o f  the Resolution. I am sorry that the Government do not see their way to 
accede to the request of my Honourable friend. I strongly support this 
ĉlause At the same time I say that after all a man must do some service to 

the country before he can be entitled to a title. His case has to pass through 
many channels, even up to His Majesty the King Emperor or the Viceroy. 
I f  it is thought that a man should be given an honour, if that is supplemented 
•by giving him the right to a firearm, there will be no harm. During the 
disturbances in the Punjab the title holders were simply hooted down and 
'every agitator went for them. I f  you make them title-holders and put 
them in such an awkward jk)sition thereby, give them something to defend 
themselves with. '

The H o n o u r a b l k  M r. PURSHOTAMDAS TH AKU RDAS: I would 
Lave very much liked not to speak on this part of the Resolution, but as 
I did not complete the latter part of my speech I will now say a few words 
because it affects the whole question that we are now considering, I then said 
that I felt that the whole Resolution was based on a suspicion that people 
who are not included in the list of exceptions recommended by the Arms Rules 
Committee have to go without them. The Honourable Saiyid Raza Ali 
pointed out 2 or 3 -or  I think 4, he said—^̂ very salutary principles laid down 
by the Committee. If all these were carried out, then perhaps there would 
not be much left to say on exemptions from the Arms Act, but it appears 
AS if the public have their own apprehensions about it and I am not convinced 
that there is any reason or any logic in the various exemptions that have been 
recommended by the Arms Rules Committee. Take for instance, the tirst 
-one which the House has approved of. In the report they iiay the Members of 
the Central Legislatures out here ought to be exempted from the Arms Act, 
but Members of the Provincial Councils should not be so exempt. That appear
ed to me-T—I agree with one Honourable Member who pointed out that there is - 
no reason whv Members of the Provincial Councils should be any the less 
trustwoithy than Members of this House here. Similarly, in this case a man 
who got a title before a certain date can have the exemption, but a man who 
has ^ot his title after that cannot. In the same way, take the case of a joint 
Hindu family. I do not know what is the minimum figure recommended by 
the Arms Rules Committee, but I think it is somewhere in the neighbourhood 
o f  Rs. 12,000 . . . .  .

The H o n o u r a b l e  t h e  PRESIDEN'T : We have disposed of that
amendment.

•

The H o n o u r a b l e  M r . PURSHOTAMDAS THAKURDAS : I am just
putting that in order to show how the whole basis on which these exemptions 
have been sought to be constructed, does not appeal to me as being either 
logical or one which could be explained. A Hindu joint family . . . .  *

The H onoIjrablb the  PRESID EN T: I really think it would be better 
i f  the Honourable Member will reserve those remarks for the debate on the
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general question. ♦When we have dispoged of these amendmentfl, we Rhall 
come back to the general question, and if he wishes to show  ̂as apparently he 
wishes to do, that the report of the majority is not well-conceived, he can do 
that then. But we are now on the question of title-holders. *

The H o n o to ablbM e . PURSHOTAMDAS TH AK U RD AS: I therefore 
feel that the Government must either do away with all these exemptions and 
exceptions under this Act or there should be special reasons put forward on 
behalf of the Government why the Government opposes this clause. I think 
the Honourable Mr. Crerar gave his reasons in such few words that it is very 
difficult really to follow why he opposes this clause or even opposed the

{revious one. 1 therefore think that although this is a matter in which this 
louse is specially interested  ̂ as pointed out b̂ y the Honoumble Raja, simply 

becuise there is no logic in the whole thing, this M ouse should carry this 
clause and indeed most of the other clauses too of this Resolution.

The HONOTJIIABLK D b . Mian Sie M UHAMM AD SHAFI (Law Mem
ber) : There is one observation I would like to make in connection with what 
has fallen fi'om the lips of my Honourable friend opp<>site. The distinction 
between the case of titJe-holders before a certain dat  ̂ and the case of title- 
holders or gentlemen on whom titles may be conferred in the future is this. 
Title-holders before that date are already exempt under the existing law, and 
therefore, in their case it would be really a forfeiture of existing privilege, 
while in the case of those who may obtain titles hereafter, no sucL forfeiture 
is involved. And in view of the principle which my Honourable friend 
Mr. Raza Ali has emphasised so forcibly as to the undesirability of these ex
emptions, it is obvious that there is a clear distinction between the case of 
past title-holders and future title-holders.

The H onourable the PRESIDENT : The question is, that clause 3 do 
stand part of the Resolution.

(After a pause.)

The H o n o u eab le  the  PR E SID E N T: Before I put the motion a second 
time 1 should like to draw the attention of the Council to the fact that once 
the doors are locked before the question lias been put for the second time, till 
their reopening, after the division has been taken no Member must leave this 
Chamber till the result of the division is announced.

The H on oueable  t h e  ̂ PRESIDENT : The question is, that clause ft 
of the Resolution do stand part of the Resolution.

The Council divided as foUows :

AYES-14.

Akbar Khan, Major Nawab. 
Ayyangar, Mr. K. V. R. 
Bahrain Khan, Nawab Sir. 
Dadabhoy, Sir Maneckji. 
Kale, Mr. V 0.
Khaparde, Mr. G. S.
Moil Chand, lUja.

Purshotamdas Thakurdas, Mr. 
Ram Saran Das, Mr.
Ray, Raja P. N.
Sinha, Mr. SukhLir. 
flrinivata Sastri, Rt. .Hon. V. S 
Umar Hayat Khan, Col. Sir, 
Vasudeva Raja, Raja.
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NijBS-lT.

Barron, Mr. C. A.
Butler, Mr. M. S. D. 
Chadwick, Mr. D. T.
Cook, Mr. E. M.
Crerar, Mr. J
Forrest, Mr. H. T. S. * 
Jha, Dr. G. N.
MacWatt, Major-General B.C. 
Miller, Sir Leslie.

Muzammii-ullah Ejfaan, Nawab. 
Raza Ali, Mr.
Sarma, Mr. B. N.
Shafi, Dr. Mian Sir Muhammad. 
Tek Chand, Mr.
Thompson, Mr. J. P.
Wacha, Sir Dinshaw. 
Zahir>ud-dio, Mr.

The motion was "negatived.

The H onoubablb L ala  8U K H B IR SIN H A : Sir, I  m ove;

That in paragraph 4 all Magistrates, stipendiary or honorary, Honorary Munsiffs 
^ d  Honorary Assistant Collectors and other gazetted officers should be exempted.*’

My reasons for moving this clause are that in this Council in March 1921 we 
passed a Resolution by a majority of votes that honorary magistrates should 
be exempted. When speaking on the last two clauses, the Honourable Mr, 
Crerar has said that under the new rules no new exemptions have been 
recommended and that those who enjoyed this privilege will be allowed to 
have that privilege. The same thing has been said by my friend Sir 
Muhammad Shafi, that the Committee report does not recommend any 
privilege to be taken away from those who enjoyed it, that is the title-holders. 
On the same analogy I say that honorary magistrates were exempted and 
not only they but almost ^  the magistrates were exempted. W hy is this 
privilege taken away from them ? These magistrates, paid or honorary, and 
gazetted officers have to go out ou official duties as well as non-official duties 
and in some cases I have seen that they have gone to stop disturbances. 
Many of the members who gave evidence before the Committee recommended 
that these persons should be exempted from the operations of the Arms Act 
and they spoke very strongly about the necessity for these people to have 
arms. I think out of 16 non-official witnesses 13 have made this reoom* 
mendation and therefore it is quite fit and appropriate that all those persons 
who are doing public service for no payment should be given this privilege of 
exemption from the operations of the Arms Act.

The H on ourable  C olonel  S ir  UM AR HAYAT K H A N : I rise to 
support this section of the Resolution. A  magistrate has to administer justice 
to all sorts of people, thieves, robbers and the like. They are a very dangerous 
class. When these magistrates are doing w *Tk for the good of the State, 
I  think there should be some weapon in their possession by which they can 
save their own liver< if they are attacked. Even *if the magistrate does not 
use it, if people know that he has got a firearm, they will think twice before 
they face him. There may be occasions when a magistrate goes into a big 
riotous crowd in which both the contending sides are about to fight. I f  with 
the aid of one firearm the m4gistrate goes there and can put a stop to the 
fightinfr, how much good will it be for the administration and for the State 
as he will save the lives of many of those who would have been killed or 
wounded in the riot. The magistrates are chosen from good classes and some 
magistrates are men of standing, z.e,, they are picked men. It will be a pity 
if even these*picked men are given no firearms when they use them for the 
good of the State. For these reasons, I strongly support this amendment.



The H onourable M r. J. CRERA|l (Home Secretary) : Sir, I regret 
having to appear so frequently in opposition to my Honourable friend, the 
mover, but in thi# case also I must oppose the motion. The arguments of my 
Honourable friend who imoDediately preceded me seemed to proceed on the 
assumption that unless a person is granted an exemption, there will be obstacles 
in the way of his p o s s e s s in g  and c a iT y in g  arms That is, Sir, a remote 
possibility. One of the principal features of the amendment of the rules in 
1919 and of the proposals of the Committee now before this House is a very 
large ♦ xtension of the entitled class; or ratl^er I should say, that in the first 
instance it was the institution of an entitle(l class, and in the second case, 
proposals for a very large extension of that class. There is nothing whatever 
in the niles, and nothing whatever in the proposals of the Committee, which 
wiU put any sort of obstacle in the way of magistiutes and other Government 
servantii p o s s e s s in g  and carrying arms. In cases where the Local (iovernment 
is of opinion that the possession and carrying of arms is necessary to an officer 
for the purposes of his public duties, it is within the competence of that 
Government not to grant that officer a general exemption but to grant him an 
exemption from the payment of the license fees, which to all intents and 
purposes amounts to an exeuiption I therefore suggest that my Honourable 
friendproposal is really superfluous, and that the proposals made by the 
Committee go quite fnr enough and will not impose any unreasonable disability 
on the class of o f f ic e r s  contemplated in this clause of the Honourable Member^s 
Hesolution.

The H on ourable  the  PR E SID E N T: The question is that clause 4 stand 
part of the Resolution.

The motion was negatived.
* The H o n o u k a b i .r L a l \ SU KH BIR SIN H A : Sir, I beg to move :

“  That in paragraph 6, no restrictions be placed on the possession of firearms by 
exemptees who should be required to have them registered.’*

* Sir, at present in every province there are some restrictions put on the 
possession of firearms ; in some province they could keep two guns and one 
rifle, and in others, three, and so on What I sugge^ in this clause is 
that those who are exempted, those who have been exempted from the opera
tion of the Arms Act by the Government, they should not be required to 
keep firearms up to a certain limit. Of course they should be required to 
register them, so that Government may know bow many arms there are 
in the country or in the province ; but there is no reason why they should be 
required to keep a certain number of arms only, and therefore I beg to 
move this amendment. «

The H o n o u r a b l e  Mr J. CRERAR : I think, Sir, that Honoui-able 
Members, who have carefully studied the rules made, within their rule-making 
powers, by the Local Governments will agree with me that those rules are 
o f  a quite sufficiently comprehensive charactefi: and impose no improper 
restriction or inconvenience upon persons who possess exemption. They 
vary slightly in the various provinces but the normal amount allowed under 
An exemption is two rifles or two shot guns or a rifle and a shot giin ; and 
if  ^anyone wishes to exceed that amount, it is open to him to do so on payment 
o f  the small contribution to the Exchequer which is provided for as fees for 
licenses. I  do not think that any one i s  likely to be affected in any serious
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degree by the proposed regulatioi^ under this head, unless he, desires to 
possess a very large armoury. I submit that in grantings exemptions it is 
pjoper to impose certain reasonable conditions on the exercise of that exemp
tion and the existing conditions are 'proper and reasonable. On the point 
qf registration which my Honourable friend.has raised  ̂ that question requires 
further examination. I think there is much to commend the suggestion, and 
the matter is under consideration and is being referred for the opinions of 
Local Governments ; but at present it is premature for me to accept that 
portion of my Honourable friend^s motion, and 1 mut-t therefore at this 
present stage oppose the whole. ♦

The H o n o u r ^b l k  *:he  PRI SID1?NT: The question is that claused 
stand part of the Resolution.

The motion was negativ(*d.
The H onouuable  L ala  SUKH BIR SINHA : Sir, I move :

That the following be included in the entitled class :
(а) All ex-Members of the Imperial as well as Provincial Oouncils;
(б) Barristers, Pleaders, Vakils of High Court of 5 years’ standing;
(c) Professors, Readers and Lecturers at Colleges affiliated to an Indian

University;
(d) M. A s .;
(e) B. As. of seven years* standing.**

,{Honourable Members I Is it ' ex-Meml»ers  ̂ ’
The H onouiiable  t h e  PRESIDENT : As I heard the Honourable Mem

ber, he said ‘ ex-Members \
The H o n o u r a b i .e L a l a  SU KH BIR SINHA : The omission of the word

• ex ’ seems to be a misprint.* Sir, at prepent there is a class called the ‘ entitled 
class ^; it means that persons of this claims will be given licenses as a ii att^r 
of right without an inquiry. The Committoe has recommended that in this 
class those should be included that pay a land revenue  ̂of Rs. 500 or pay a 
road cess or a public ct ss of Rs. JOO or pay income-tax in any amount or, in 
the case of Government servants, are in receipt of a i>ay of Rs. 100 a month 
or over. But they have not taken into considemtion the case of ex-Council 
Members or others that are included in this clause C. My proposal is simply 
to include them in this entitled class, so that if they want to get a license 
they may get it without an inquiry. All those persons whom I have 
mentioned in the subilauses ia), (^), (f), {(I) and {e) are men of high educa
tion and there is no reason why men of such status aod position should not 
have licenses. Of course if a magistrate knows that a certain man is of bad 
character or belongs to a criminal tribe, he will ndl grant a license to h^m, 
or he may take it back if necessary, but if any of those included in my list 
•applies for a license, I see no reason why that should not be granted to him. 
Therefore, 1 move this clause to the effect tiiat all those who are mentioned 
here should be included in the* entitled class so that if they want to keep 
firearms, they may apply, and get a license on payment of the prescribed fee, 
This is all that I want and nothing more.

The H on oukable  Mr. J. CR ERAR: Sir, I opi-ose this motion, I afti 
^ware that my^Hoaoiirable friend holds views which I think are somewhat

Vide. Besolution as it originally appears on page 939 antt.
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[Mr. Creran]
sln^lar on the qu^ion  as to the due extension of the issue of licenses.. I  
believe my Honourable friend has on one occasion expressed the opinion 
that liceiises for tirearms ought to be ^iven without question even to a 
dacoit or a murderer, and if that is my Honourable friend^s view on the- 
subject^ he may in the present instance feel astonishtd at his own moderation. 
Neverthdess . . . .

The H on ourablb  L a l a  SU KH BIR SINHA : May I say by way of a 
personal explanation that I stated in my evidence that this country is denied 
a privilege enjoyed in other countries where a fiscal basis is adopted.

The H on oueable  the  PRESIDENT : The Honourable Member is going 
too far. He will have a right of reply.

The H onoueabtjs M e . J. €R E R A R  : Now, Sir, in referring to the Honoura
ble Member’s opinion I am not drawing any analogy between the criminal 
classes and the classes whom he now proposes to introduce ; and I specially 
guarded myself against any inference of that kind being dmwn when I stated 
that 1 should not be surprised if the Honoumble Member is astonished at his 
own moderation. 1 have lio doubt that the member.  ̂of the various classes whom 
my Honourable friend proposes to include in tbis clause of the Resolution are* 
generally persons who might very |noperly be allowed! t̂ > possess and carry arms* 
M y objection is not based on that ground. It is that it is entirely superfluous, 
and I do not think that we ought in proceeding to amend these Rules to 
encumber them with superfluities. If tbe House will carefully examine the- 
recommendations made under this head bv the Committee, I think they will 
agree, as my Honourable friend Saiyid Raza Ali has already stated, that 
they are comprehensive and generous and do subslantially meet the require
ments of the situation. My Honourable friend the mover proposes to 
introduce educational and professional qualifications. I think that there is 
a close analogy in this matter between the constitution of the entitled classeŝ  
and the basis of the various franchises. In the matter of franchise, we are- 
proceeding almost entirely on a fiscal basin. And I think in this matter o  ̂
the entitled classes we ought to proceed on a similar basis. That is one ground 
of principle on which I object to the Honourable Member^s proposal. The 
other ground of my objection is that it is a superfluity and would prove an 
unnecessary encumbrance to the olHcer who will very shortly have to deal with 
the task of revising the Rules.

The H onourable  D r . GANGA NATH JH A (United Provinces ; 
Nominated Official) : Sir, for the first time in his life my Honourable  ̂
friend has been very unfair to his own Province. I do not see why he has 
excluded from the entitled class all Science graduates who in the United 
Provinces are no longer B.A.^s or M.A.^s but B.Ĵ c.̂ s and M.§c.'s. Another 
very deserving class of people whom he excludes are the Professors, Readers 
and Lecturers in our numerous Universities. In the United Provinces, Sir, 
we have now very few Colleges that are affiliated to Universities. W e are a 
province of several Universities and all the most distinguished Professors, 
Readers and Lecturers belong to Universities, not to Colleges. So that on 
eflucat^onal qualifications alone, I am afraid my friend by the wording of his 
Resolution has excluded a large number of very deserving men.

The H onourable  S ir  M ANECKJI DADaBHOY (Ceirtral Provinces; 
General) : Sir, this Resolution is rather of an omnibus character. So far aa
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(a) is concerned^ I extend my 8jfQ|)aUiV to the mover. We have already 
passed tlie first part of the Resolution in which we have extended t£e right of 
exemption to Members of the* Provincial Councils and on analogy I think it  
will be equally fair to extend the right to the ex-Members. As such I would 
snppoi-t part {a) of this Resolution. A$ regards the other portions, I  oppose 
them and very strongly. The amendment introduces anew element and it- 
perpetuates a distinction between class and class, between creed and creed 
and between profession and profession. It destroys the very object and 
motive with which the Rules under the Arms Act were sought to be modified. 
We cannot frame any exhaustive list or bring in invidiously professions: 
under one particular category. 1 do not see why, if this Resolution is carried, 
members of the medical services, engineers and members of other services and 
professions, who are equally and eminently fit to enjoy the same privileges,, 
should be excluded^ and be not put on a footing of equality. A Resolution, 
which perpetuates a distinction between class and class, between profession 
and profession, ought to be studiously avoided. It is for these reasons that. 
I object to all the clauses from (6) to ,

The H o n o i  EABLE C o l o n e l  Sib U M AR HAY AT KH AN  ; Sir, I 
oppose clause 6. As regards this, Sir, I  have much the same remarks to offer 
as I did in the case of the other clauses. But during the course of the debate 
one of the speakers said that I l ad spoken lightly of the Members of Provin
cial Councils. I may remind him that only in to-day^s paper there is a case 
reported of a man called Sber Muhammad, a Member of one of the Councils, 
who has been sent to prison for three years. As far as barristers and pi aders 
are concerned, I do not want to Fay anything except that in every class there 
are all sorts of men ; some are very veiy good, but there are indifferent and bad 
also. Some of them do not earn sufDcient money from their practice ; they 
are known as travelling pleaders, because it is found that they go from one 
station to another in the hope of securing a more lucrative practice. And 
when a man does not earn sufficient, he is dissatisfied and always turns against 
someone; genemlly it is against the Government. When we had trouble 
last, a big batch of such men was considered to be at the bottom of the whole 
thing and they were convicted. And though His Majesty s Government may 
let off such men, as they have been doing lately, still the stigma remains, and 
to give lii enses to such people wholesale is I think very objectionable and 
dangerous for the country. In the same way. Sir, when there were distur
bances the students took a great part in them. Now, the students are always 
imder the thumb of their masters and professors ; and it looks as if those 
gentlemen, instead of keeping their students in older, perhaps incited them ;
I do not say that all did, but some did. So here too, to give licenses to a 
class which can inflame young people is I think *veiy dangerous. Again, it 
was not the hoolig ms which gave trouble but the students, the M. A.'̂ s and 
B. A. ŝ- When there was trouble in Bengal, who threw the bombs ? the 
M. A/b and B. A. ŝ. Whe|i the bomb was thrown at the Viceroy here 
in Delhi, who was caught red-handed ? A Fchool master. .So, oir, it 
means that if t̂hese people who are apt to go against the Govern
ment are considered to be the choicest of all people and they are to be' 
allowed to have arms, they will u ê them a^inst only one body and tba 
is the State. If therefore we want tranquillity in the country, 1 do not think 
that we should arm these people, With these feŵ  words, Sir, I strongly 
oppose this portion of the Resolution.
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I The Honoukablb the PRESIDENT^: The question ip, that clause 6 
stand part of the tfiesolution.

The motion was negatived

The Hokourablb thb P R E SID E N T : The Resolution^ as amended  ̂ is 
now under discussion.

The H o n o u e a b l b  S a iy id  RAZA A LI : Sir, the report of the Arms
 ̂  ̂  ̂ Rules Committee, the recommendations of which were subjected 

to criticism in the Resolution of my Honom*able friend, is
what mipht be «ailed a compromise between two competing priaciples.
The principle held rather tenaciously by the peoj'le of this country has 
been to build the entire policy of the Arms Rules administration on what is 
Isnown as the fiscal basis Some advanced thinkers hare been trj^ing to 
induce Government to introduce the same policy in India as obtains in some 
o f the western countries including England herself. Their claim is that 
nntess a man has b en proved tP be an undesirable person, the State has no 
right to refuse the grant of a license to him. On the other hand, the 
principle on which Government's policy was based, in any case up to the year 
1919, was the grant of licenses on a basis of exercise of patronage or exhibi
tion of favour. Government acted on the principle that if a man had 
■deserved well of Government, if he had rendered any services to Government 
he was entitled to get the license for an arm or a firearm as the case might 
he. The report seeks to reconcile these conflicting views, and while not
4Lccepting in its entirety the plea taken up by the minority members who
wanted to base our policy on a fiscal basis, has gone a long way to meet the 
views that are entertained on the subject by a large number of those who are 
in a position to give a lead to the people. The scope of the grant of arms 
has been considerably widened. But, Sir, after all, it is not so much the 
rules that matter but it is the whole outlook, the angle of vision from which a 
<jertain problem is viewed that is responsible for the ultimate success ot 
failiu’e of certain administrative policy. I think it is necessary for me to 
sound a note of warning in this Chamber and say that although we welcome, 
as far as we may, the rê  ommendations made by the Arms llules Com
mittee, Government should make it quite clear to those who are charged 
with the administration of the rales and with the grant of licenses, that 
such grant should not be based on the same old jx)licy which found favour 
with Government till the year 1919. The grant of licenses should not be by 
way of favour or exercise of patronage or reward for services. As the 
'Committee have taken pains to point out. Government should impress upon 
their District Magistrates ih^t every man who belongs to the entitled class has 
a  right to get a license unless there is something positive against the man 
which can be proved. I f  that is the principle on which Government's policv 
is going to be based, 1 for one have ►ome hope that these changed rules will 
go  a long way to removing the legitimate grievarvjes of the people. On the 
other hand, if the magiiitrates in granting licenses are influenced not so much 
by the fact that they are performing a duty, but by the consideration that 
they re exercising a right;, I  have no doubt that those* old complaint* will 
<Jofttinue, c:ood and beneficent as the intention of the authors of the report has 
been ; sooner or later the time will come when there will be gi^eater agitation 
Against the policy of Government, if halting) than that which* was directed 
Against Government's policy in the past.
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The H o n o u r a b t j : Me. J. CBSRAR : The ReFolution, as it pow stands 
before the House, is of a comparatively restricted charactei# and I have very 
little further to say. Some of the most important questions of principle and 
detail have already been very fully debated, I have in my opening statement 
indicated to the House what the attitude of Government is towards the- 
recommendations contained in the Report. I shall merely add this that as 
soon as the opinions of the Local Government and .the other authorities con
sulted have been received, and as soon ad the present pressure of legislative busi
ness is relaxed, it is the intention to proceed w ithout delay to the modiHcation of 
the rules in order to <rive effect to the policy accepted by Government. I had 
occasion in replying to my Honourable friend’s first speech to make some remarks  ̂
about the form of his Resolution. I said that if it had dealt in a somewhat more 
general way with questions of principle, it might have been possible for Govern
ment t<5 take up a different attitude with regard to it Now, Sir, in opposing^ 
the Resolution as it now stands, I wish to make it clear that this is entirely 
without prejudice to the attitude which I took up with regard to the particular 
matter of detail which now stand in the Resolution. Government did not 
intervene in the debate on that point because they desired to ascertain thê  
sense of the un-ofEcial Members of this Council. What now remains is to 
consider the actual terms of my Honourable friend's Resolution. He desires 
that Government should give an undertaking that they will immediately 
proceed to give effect to the recommendations of the report. Sir, we cannot 
accept that Resolution in those terms. It is obvious that some consultation 
has still to take place. We have to consider the opinions received and the 
work of revising the rules will he a labori ous one which cannot be carried out 
immediately. It will be carried out as soon as it practically can be. I am 
therefore unable to accept the Resolution as it now stands. I hope in view 
of the assurances which I gave as to the general attitude of Government 
towards the projwsals in the report, it will not be considered as in any way 
prejudicial to the main purport of my Honourable friend^s Resolution, though 
we cannot accept it in its present terms.

The H o n o u r a b l e  C o l o n e l  S i r  UMAR HAYAT KH AN  : Speaking oa 
the Resolution as a whole, I am sorry to say that good, bad and indifferent 
clauses are all heaped ^p in the Resolution, and as some ai*e dest rving of 
suppoii; and some are not they all stand or fall together. In this case, the 
best thing will be that in view of the assurances given by the Government my 
Honourable friend should withdmw his Resolution.

The H ox ou ra b le  K han  B ahadu r N a w a b  M ohamed M U Z A M M I L - 
U L L A H  K H A N  (United Provinces : Nominated Non-OflBcial) : Sir, I  wish 
to oppose the whole Resolution on a point of principle. The principle is 
that the Arms Act has stood in the country and so long as it stands it 
must be respected and to make more exemptions will mean that it will 
create jealousy among the people. I  will not ^ay a single word against 
any class of gentlemen which has been recgmmendt^ for exemption by my 
Honourable friend; I  do not say for a single moment that they do not merit 
consideration. I  only submit that on principle it is unsound to pass this 
Resolution, •

The H on ourable L a l a  SUKHBIR SINHA ; I felt ihat this Resolution 
would be taken by the Honourable Members of this Council with sympathy
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[LaltfSukhbjr Sinha.] '
tu t I am sorry the ewe has been otherwise. My object in bringing forward 
this Resolution was to have a discussion on the Arms Ruleg Committee's 
report. That report has gone to Government and they will finallv decide 
what to do. My object is to some extent gained. Government will frame 
their orders on this debate and after making other inq̂ uiries from Local 
Governments; I find thal the Honourable the Home Secretary says that 

*the attitude of Government has been not to extend the extensions, but mther to 
restrict the extensions. I f  this be the policy, then I have nothing to say, 
but on the other side the attitude of the public is either to have the Arms 
Act repealed or to have it so modiKed as to enable people to keep arms as 
freely as possible with administrative limiiitions. In many countries the 
fiscal system has been adopted. In the Native States there are no arms, 
rules. W hy should we have such restrictions in British India? My Reso
lution includes all such class of persons who were formerly exempted. From 
the statement on the Government side it appears that those people who had 
this privilege will continue to have them but I find that in the case of honorary 
magistrates and munsiPFs this privilege has been taken away. So I do not 
understand on what lines or policy Government frame their rules. T)ierefore 
I  do not want to say anything more except that the debate will go to the 
Government of India and I hope and trust that they will take into con
sideration all the points raised here as well as elsewhere and frame the rules on 
these lines.

The H o n o u e a b le  t h e  PR E SID E N T: The question is, that the Resolution, 
as amended, be adopted.

The motion was negatived.

^62 o6xmott OP STArt. [26th Fbb. 1028.

RESOLUTION B E  AM ENDM ENT OP STANDING ORDERS.

The HoNOUftABLE Mtt. G. S. KHAPARDE ^erar : Nominated Non
Official) : I beg with your permission to move for leave to amend the Stand
ing Orders of the Council of State by adding to them a i^tanding Order in 
the form^ annexed to this agenda list, on petitions relating to Bills pending 
before the Council of State. -

The H o n o u r a b l e  t h e  PRESIDENT : The Honourable Member has asked 
leave to move an amendment to Standing Orders. Will those Members in 
^favour of leave being grant<ed rise in their places ? •

(Almost all the Members stood up.) *

The H o n o u e a b le  t h e  P R E SID E N T: The Honourable Member has the 
necessary support. He has the leave of the Council.

c

The H o n o u eab l e  Me. G. S. K H A PA R D E ; In moving this Resolution,' 
I  really cannot olajm any originality at all. This matter was brought before

* Vide A p pen dix  at the end o f  this m u n b e r . «



this Council by my Honourable friend Sir Maneckji Dadabhoy and apparent
ly what he said recommended itself and then the QoveriAnent appointed a 
Select Committee consisting of the Honourable the President, Sir Frederick 
Whyte, Mr. Samarth and the Honourable Mr.jO'Donnell. That Committee 
met and they made out their report which has been published. They made 
certain recommendations and all that I seek to do is to adopt their report and 
make a proposal that those recommendations should be carried out*. What 
happened was this. I put a question in this session asking the Government to 
d(H;laie their intentions with regard to that report and the Government replied 
that Government intended to taue no action but they left it to the Members 
of this Council to take such action as they pleased. So I have brought in 
this Resolution. The subject is a very important one and I have therefore 
taken it upon myself to move it. It should really have been moved by my 
Honourable friend Sir Maneckji Dadabhoy. He did not happen to be 
here. Anyhow we belong to the same province aud we may take 
credit for that, all the same, 'rhis subject ha« a long history behind it 
into which we need not go From the earliest days ’ of Parliament in 
England this right has been exercised and at one time it used to sit like a 
High Court and Judge of cases and so on. Later all these functions were 
separated from e»ch other and developed differently. The Committee has 
very wisely confined their recommendations to the present day practice of 
the House of Commons and it is that practice of the House of Commons 
that we now seek to introduce here The chief reason why I wish it to be 
brought in is that it will give the outside public an interest in the work which 
we are doing. It is only confined to legislative measures that ^ill come 
before us and we can permit the general public to send in their petitions in 
the particular form we provide and the public can send their petitions directly 
or through Honourable Members in which case there is a certain procedure 
laid down and then we do not go beyond that in any way. So this will give 
an interest to the general public in the work which we do here ; also the 
general public, I believe, will read our proceedings with greater care than they 
do now and devote a portion of their time which they now do in writing to 
aiewspapei-s, or generally in trying to make out that we are not their re
presentatives at all, to these proceedings, and their minds will be drawn away 
from wild theories, and they will fall into line with the constitutional 
methods ; and this is a method which is no new thing that W'e are seeking,—we 
are only carrying out very cautiously what the House of Commons actuaUy 
does. I do not think it is necessary therefore that I should support this 
Resolution with a long speech or a very closely leasoned Argument. Sir, I 
move this Resolution.

•

The HoNOuiiABLB SiE M ANECKJI DADABHOY : I  support this 
Resolution.

The H o n o u r a b l e  C o l o n e t .  Sir UMAR HAYAT KHAN ; So do L

The HoNoURAni-^: th e  PRESIDENT : The question is that the proposed 
amendment for which leave has been granted be referred to a Select 
Committee. .

The motion was adopted. ^

A M E N D M m  OP STAarPINO OEDBttS. « 6 8
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The Hokouuable the PRESIDENT : Under the niles, if a motion of 
this character is carried the ('ouncil has to elect seven Members by a particular 
method. If, however, and this has happened on one or two occasions before, 
the House agree on seven Me^mbers, we could then complete the Committee 
this morning. I propose to withdraw from the Chair to allow Honoumble 
Members to consider the question and to put in nominations at the table. I f  
the nominations exceed seven in numbei*, then an eledion must be held. Thai 
must be held of course on some future date, it is impossible to hold it this 
morning. If, on the other hand, should it so happen thpit seven names onljr 
are proposed, the election might be dispensed with.

The H o x o u r a b l b  Me. G. S. tCHAPARDE ; Sir, the nominations I have 
handed in are there. The seven Members wliich I have nominated I will 
read out.

The H o n o t t u a b le  the  PRESIDENT : The names should be handed in at 
the table. Do I understand that there is no other Member of the House who 
desires to serve on this Committee ? No Then no election will be nec^- 
sary. I will now read the names.

The Right Honourable Srinivasa Sastri,
The Honourable Sir Leslie Miller,
The Honourable Mr. Lalubhai Samalda?,
The Honourable Hai Bahadur Lala Ram Saran Das,
The Honourable Mr Crerar,

. The Honourable Mr. Khaparde, and
The Honourable Saiyid Raza Ali.

I understand that those names are acceptable to the Council? (“  5fes> 
yee".) It now remains for me to nominate one of the Chairmen of the Council 
to be a member. I f  the Honourable Sir Maneckji Dadabhoy will serve, I  
shall have much pleasure in nominating him.

The H o n o u r a b l e  Siu M ANECKJI DADABHOY : I should be willing 
to serve.

The H oNOua^BLE t h e  PRESIDENT : I therefore nominate the Honourable 
Sir Maneckji Dadabhoy and that completes the Select Committee which i» 
now constituted in accordance wit*» the Standing Orders.

DISCUSSION ON THE C R IM IN A L  LAW  AM ENDMENT BILL.
The H on ourable  Dr. M ian  S ir  MUHAMM;AD SHAPI (Law 

Member) : Sir, with reference to the inquiry which was made by a Member o f 
this House at the conclusion of the meeting held last Thursday, I understand 
that the Criminal Law Amendment Bill, otherwise known as the ^ c ia l  
Disfinctions Bill, will be taken into consideration on the 1st March after the 
presentation of the Budget.

The H o n o u r a b l e  t h e  PRESIDENT : That concludes the bufiiness for 
to-day. , ^

The Council then adjourned till Eleven of the Clock on Tuesday, the 27th 
February, 1923. . • •



APPENDIX,

(See page 962, an^e,) •

D raft  S tand in g O b d ee on P e titio n s.

1. Petitions relating to a Bill pending la the Chaaiber may be presented 
or submitted in accoidj^nee with the Standing Order**.

*. Any sueii petifion may eitlier be presented by a Member, or may be 
forwarded to the Secretary, in whi L latter cape the fact shall be reported by 
hito to the Chamber.

8. A Member presenting a petition shall confine himself to a statement in
the following form I present a petition signed by_______________________
petitioners regarding________________ Bill now pending in this Chamber
and no debate shall arise on this statement

4. At the commeucerniSDt of eich session the President shall nominate a
Chairman and_____________________ Members to conetitute the Committee
on Petitions and if he thinks fit bhall fill up any vacancies occurring on 
the Committee during the session.

5. Every petition shall, after pre;*f*ntation or report as the case mny be, be 
referred to the Committee, and the ChaiDber shall not be C'̂ nsidt*red to be 
seised of the petition till the Cotomitlee has reporteii thereon.

6. The Committee f-hall examine every petition referred to it, and shall 
rep' rt peri(»dically to the Cl.ambe»* stating the subject matter of the petition, 
the nuirbcr of pe’ t?ons by whom it is signed, and whether it is in cohformity 
with the Standing Orders If the petition complies with the Standing Orders 
the Committee mar, in its di«eieti<*n dire, t the petition in exienso or a 
summary thep'of to be eircnlated as a paper to the Bill to which it̂  relate**. 
The CominitttM* shall in its report st »te whether circulation has or has not 
been* directed.

7. Every petition shall—
(»j either l<e in English or if in the vernacular shall be accompanied 

by an accurate English translation ;
{it) be in print, and if presented by a Member, shall be countersigned 

by him; and
(Hi) be coucl’.ed in respectful and temperate language,

8. The full name and address of every signatory to a petition sbull be 
set out in the handwriting of the signatory if literate, or be authenticatf*d 
by bis thumb impression if illiterate.

0. Every petition f-hall be addressed to the Indian Legislature and shall 
conclude with n prayer Fpe ifying the defiinte object of the petitioners in 
regard to the Bill to which it relates.

10. The gcyieral form of petition set out in the schedule, with such 
variutloi s as the ciienm^tances of each e:<fe require, may be used and if uFe4 
ghall be sufficient. ‘

{ m ) .
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SCHEDULE.

Form o f  petition.

[2 6 th  Feb. 1923.

To THE I n d ia n  LEOisi.ATattE,

W hkkeas a Bill eatilled a Bill [Her^ inuri HtU
ofB ilL )

is now under the oon-irleration oF the Indian Legislature the {Here insert
Luroble petition of name and designa*

tion or detcription
• petitioner or

petitioners in con* 
cite e.g.*

Bam Lai and
others*' or
inhabitants o f------
------------------- ”  or
“  ike municipality
of----------------*̂ etc.)

•beweth (Her^ imsert con  ̂
cise statement qf
case.)

and according))' your petitianer (or petitioners) pray that (Here insert
•*that the Bill he 
or he not proceeded
with, •• or “ thai
special provision he 
made in the Bill to 
meet the case o f
your petitioner
or any other ap* 
propriate prayer
regarding the
BilL)

and your p<titioner(6) as in duty bound will ever pray.

Signature(s) of petitioner(8).

Coui‘tt?rrgoature of Member piesenting.




